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TCP No- 233/ I&Bt/NCLT/MD,4!,lAH/2017

At this iuncture, this petition being infructuous, this Petition is dismissed

with liberty in accordance with.

For the petitioner beinS absenL the Registry is directed to communicate this

order to the Petitioner enabling it make its claim before the IRP already appointed

by this Bench.

V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member Uudicial)
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